
BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 813/2024 

IN THE MATTER OF: 

THE LD. TRIBUNAL ON ITS OWN MOTION IN RE: NEWS ITEM 
TITLED "IRONY ON WORLD ENVIRONMENT DAY UP FOREST 
CORPORATION TO AUCTION 400 TREES IN LUCKNOW ON JUNE 
THE 511-1, 2024 ... APPLICANT 

INDEX 

SL.NO. PARTICULARS PAGE 
NOS. 

1. AFFIDAVIT IN REPLY TO THE NOTICE/ ORDER 1-13 

DATED 12.07.2024 ISSUED BY THE LD. 

TRIBUNAL FILED ON BEHALF OF THE UP 

FOREST CORPORATION, RESPONDENT NO. 1 

HEREIN 
~- ----+----------- ---- ----+---~ 

2. ANNEXURE A-1. 

A COPY OF THE LETTER NO. 9677/22-10 1l\ ... , t 
(SCOOTER INDIA) LUCKNO\V DATED 

24.05.2024. 
1----1----- ------ --- - - -----+-----------, 

3. ANNEXURE A-2. 

A COPY OF THE LETTER NO. 191/SIDDA/SR. 

MANAGER (CIVIL)/ LUCKNOW DATED \.:f.r \1 

24.05.2024 OF THE SENIOR MANAGER (CIVIL), 

U.P. STATE INDUSTRIAL DEVELOPMENT 

AUTHORITY. 
1----1---- - - - -------·· - - - - ---l-- - --i 

4. ANNEXURE A-3. 

4



A COPY OF THE LETTER NO. 6705/22-10 

LUCKNOW DATED 22.02.2024, OF THE 

DIVISIONAL FOREST OFFICER, AW ADH 

FOREST DIVISION OF THE ANSWERING 

RESPONDENT. 

5. ANNEXURE A-4. 

A COPY OF THE SAID LETTER NO. 7318 DATED L "\ -- 2.(, 

15.05.2024 OF THE UPSRTC. 

6. ANNEXURE A-5. 

A COPY OF THE SAID PUBLIC AUCTION 'l :::t----.?1, 

NOTICE. 

7. VAKALA1NAMA ON BEHALF OF THE 

RESPONDENT NO; 1, UTT AR PRADESH FOREST .:S .3 -3~ 
CORPORATION. ,_ _f--, olt ~ ~o~+oJ. aw~ 

THROUGH COUNSEL 

Date:- 14.10.2024 DEVESH SINGH 
PLACE : NEW DELHI COUNSEL FOR RESPONDENT NO. 1 

(UTT AR PRADESH FOREST CORPORATION) 
ADD. D-3/3241, VASANT KUNJ, 

NEW DELHI- 110070 
MOB.- 9810644355 

EMAIL- d v ~ vnergv@gmail.com 

5



BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 813/2024 

IN THE MATTER OF: 

(]) 

THE LD. TRIBUNAL ON ITS OWN MOTION IN RE: NEWS ITEM 
TITLED "IRONY ON WORLD ENVIRONl\tIENT DAY UP FOREST 
CORPORATION TO AUCTION 400 TRE2S IN LUCKNOW ON JUNE 
THE srn, 2024 ... APPLICANT 

VERSUS 

UTTAR PRADESH FOREST COPORATION, 
THROUGH ITS MANAGING DIRECTOR, 
ARANY A VIKAS BHA WAN, 
21/475, INDRA NAGAR, 
LUCKNOW, U.P. RESPONDENT NO. 1 

PRINCIPAL CHIEF CONSERVATOR OF FOREST, 
UTTAR PRADESH, 
GOVT. OF UTTAR PRADESH, 
17, RANA PRATAP MARG, 
LUCKNOW RESPONDENT NO. 2 

MINISTRY OF ENVIRONMENT, 
FOREST AND CLIMATE CHANGE, 
THROUGH ITS REGIONAL OFFICE, 
INTEGRATED REGIONAL OFFICE, 
KENDRIY A BHA WAN, 5TH FLOOR, SECTOR 'H', 
ALIGANJ, LUCKNOW - 226020 RESPONDENT NO. 3 

DISTRICT MAGISTRATE, LUCKNOW 
ROOM NO. 49, DM OFFICE, 
QAISERBAGH, 
LUCKNOW RESPONDENT NO. 4 

6



. . 
/ 

AFFIDAVIT 

AFFIDAVIT IN REPLY TO THE NOTICE/ ORDER DATED 
12.07.2024 ISSUED BY THE LO. TRIBUNAL FILED ON BEHALF 
OF THE UP FOREST CORPORATION, RESPONDENT NO. 1 
HEREIN 

I, Shiv Kumar Meena, son ofShri Munni Lal, aged about 53 years, presently 

posted as Sales Officer, U.P. Forest Corporation, Rithani Depot Compound, 

Delhi Road, Meerut, U.P. do hereby solemnly affirm and state as under: 

1. That I the deponent herein, have been duly authorized by the 

competent authority to depose the instant affidavit by way of reply to 

the notice/ order dated 12.07.2024 issued/ passed by this Ld. Tribunal. 

2. That I am fully conversant with the facts and circumstances of the 

instant case and, therefore, fully competent to depose the instant 

affidavit. 

3. That the contents of the notice/ order dated 12.07.2024 have been 

perused by me and I beg leave of this Tribunal to respond to the same 

as follows: 

J ~ ~ That the UP Forest Corporation was established under the 
~ -z ~o1 \Y 

1 < ~ q, 0~ ~'a~~ 'Tl rovisions of the UP Forest Corporation Act, 1974. In terms of 
• ·-1 ~,~~ -16 <~ t? -~ fW 

., ~ ::;t-.,,._ • &. 
v- ¼ e~ 

\ 
\ 

' c) ~ 9 
~ 

~~~ 
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Section 14 of the said Act, the functions of the Corporation are 

enumerated hereinbelow: 

"14. Function of the Corporation- Subject to the 
provisions of this Act, and to any general or special 
directions of the State Government, the functions of the 
Corporation shall be following: namely-

( a) to undertake removal and disposal of trees and 
exploitation of forest resources entrusted to it by 
the State Government; 

(b) to prepare projects relating to forestry within the 
State 

( c) to undertake research programmes relating to 
forests and forests products and render technical 
advice to State Government on matters relating to 
forestry; 

( d) to manage, maintain and develop such forests as 
are transferred or entrusted to it by the State 
Government; 

( e) to perform such functions as the State 
Government may from time to time require." 

ii) That it is in accordance with the above provisions and in the 

,. 

ambit of the same that the UP Forest Corporation undertakes 

felling of trees and such other functions as the State 

overnment of UP may entrust to it from time to time. 

t 

1/ 
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iii) That vide letter/ email dated 25.07.2024 notice and order dated 

12.07.2024 was dispatched to the Answering Respondent/ 

Respondent No. 1 by the Consultant (Judicial), National Green 

Tribunal, Principal Bench, New Delhi. The said notice/ order 

dated 12.07.2024 informed the Respondent No. 1 that in terms 

of the order dated 12.07.2024 it had been imp leaded by the Ld. 

Tribunal as Respondent No. 1. Further the Ld. Tribunal also 

went on to implead the Principal Chief Conservator of Forest, 

Government ofU.P., as Respondent No. 2, the Regional Office 

of the Ministry of Environment Forest and Climate Change, 

U .P. as Respondent No. 3 and the District Magistrate, Lucknow 

as Respondent No. 4 respectively. The Order dated 12.7.2024 

was passed in view of a News Item which related to the 

auction of 400 green trees in Lucknow, Uttar Pradesh on the 

published an advertisement stating its intent to auction 308 

trees obstructing the construction work of building and sheds 
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ELAM SHARMA 
ADVOCATE 
rci HI - · i_,__ 

at the Ashok Leyland Complex, formally the Scooters India 

Limited Complex, located in the Sarojini Nagar Industrial 

Area, Lucknow. Further, another 92 green trees obstructing 

construction work on the premises of the Uttar Pradesh State 

Road Transport Corporation (hereinafter the UPSR TC), 

Regional Workshop located at Vibhuti Khand, Gomti Nagar, 

Lucknow were also to be auctioned. It so happened that 

ironically the said auction took place on June the 5th i.e. the 

World Environment Day. The said Article also went to point 

out that the trees were between 5 and 80 years old. It was 

emphasized that the loss of these trees would worsen the 

already severe heat stress in the affected areas. The news item 

also went on to state that the trees which were sought to be 

auctioned were of different species and provided essential 

* shade and cooling, particularly in urban areas where the heat 

Rr:t: r, 1'"1 8227 .... · 
S~P-;i:~:.('. ·DATE ,.e_ ·:. / wave was becoming increasingly common and deadly due to 

01/09/2025 <· ; / 
~,...... ,. ~- . ." • climate change. 

v) That it was in this conspectus that this Ld. Tribunal was please 

to take suo moto notice in view of the issues the said auction 

raised relating to the compliance of environmental norms and 

10



* 

..--:::~--

implementation of the provisions of the scheduled enactments. 

Going forward this Ld. Tribunal wa~ pleased to implead the 

Respondents to the instant Original Application. 

vi) That sometime in the recent past, Mis. Ashoka Leyland, a 

Private Sector Company had taken over the decommissioned 

factory complex of M/s. Scooter India Ltd. a government 

enterprise located at Sarojini Nagar Industrial Area, Lucknow. 

The said Private Sector Company had acquired the Factory 

Premises to set up its own plant and machinery for industrial 

production. Since the scale of the industrial unit was quite 

substantial, it required the felling of 308 trees. It was in this 

conspectus that the Uttar Pradesh State Industrial Development 

Authority (hereinafter UPSIDA) approached the Divisional 

Forest Officer (DFO), Awadh Forest Division, Lucknow who 

ELAM SHARM is the competent authority under the Uttar Pradesh Tree 
ADVOCATE • 
DELHI )* ~otection Act, 1976 (As amended) to issue a pennit for the 

-': .... 1 8227 ·,.' 1 
,, T' r--,r,r _ ,. , .• felling of the 308 trees. 

I ?5 ;; > / 

~ vii; , That vide letter No. 9677 / 22-10 (Scooter India) Lucknow 

dated 24.05.2024, the Divisional Forest Officer, Awadh Forest 

Division, Lucknow granted the said pennission to the U.P. 
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State Industrial Development Authority albeit with certain 

conditions such as that no damage of any kind will be caused 

to other trees. The period for felling up the trees was 

permissible only till 20.07.2024 and any transportation of wood 

was to be undertaken in terms of UP Transportation Rules, 

1978. A copy of the letter No. 9677/22-10 (Scooter India) 

Lucknow dated 24.05.2024 is annexed herewith and marked as 

Annexure A-1. 

viii) That vide letter No. 191/SIDDA/Sr. Manager (Civil)/ Lucknow 

dated 24.05.2024 the Senior Manager (Civil), U.P. State 

Industrial Development Authority informed the Divisional 

Logging Manager and the Divisional Sales Manager, UP Forest 

Corporation, Lucknow that the Divisional Forest Officer, 

Awadh Forest Division had granted permission for the felling 

' of 308 trees obstructing construction work of building sheds in 

~, ; the premises of Mis. Ashoka Leyland (formerly Scooter India 

Ltd.) situated in the Sarojini Nagar Industrial Area, Lucknow. 

Accordingly, a sum of Rs. 3,08,000/- vide FDR No. 

5365503030069013 dated 21.05.2024 and a sum of Rs. 

40,040/- vide DD No. 428562 dated 21.05.2024 had been sent 
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to the office of the Divisional Forest Officer, Awadh Forest 

Division. It was, therefore, requested by the said Authority that 

the said officials of the UP Forest Corporation to undertake the 

felling of the said trees as well as the auction of the same as per 

Rules. It was also stated that the Corporation could deduct its 

fee as per Rules from the amount received during the auction 

and to deposit the balance with the office of the Senior Manager 

(Civil) of the UPSIDA. The authority also requested the 

officials of the UP Forest Corporation to get the felling and 

auction of the trees expedited at the earliest so that construction 

work at the said site may commence at the earliest. The said 

letter was categorical in informing the Answering Respondent 

that the ownership of the trees vests with the UP State Industrial 

A .evelopment Authority. However, accepting the Rules and 

E M Sr\f\ itions of the UP Forest Corporation the UPSIDA granted 
I\O\JOG{}..1E \ 
DE.U-\\ ,;sion and recommended felling of trees to it. Thus, it 
~ No 82 ; J' 

. i/nes amply clear that the Answeri~g Respondent neither 

ercised any ownership of the said trees to be felled nor did it 

undertake the said auction on its own motion. A copy of the 

letter No. 191/SIDDA/Sr. Manager (Civil)/ Lucknow dated 

24.05.2024 of the Senior Manager (Civil), U.P. State Industrial 
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Development Authority is annexed herewith and marked as 

Annexure A-2. 

ix) That in the same vein, vide its letter dated 17.02.2024, the 

Regional Manager of the UP State Road Transport 

Corporation, Lucknow Region had sought permission for 

felling of 92 green standing trees obstructing the construction 

on a PP Project on the premises of its Regional Workshop at 

Vibhuti Khand, Gomti Nagar, Lucknow. Vide his letter No. 

6705/22-10 Lucknow dated 22.02.2024, the Divisional Forest 

Officer, Awadh Forest Division, Lucknow granted permission 

for the felling of 92 green trees on the condition that 10 times 

more trees would be planted at Bus Stations and workshops run 

by it. Accordingly, an FDR dated 16.02.2024 for a sum of Rs. 

-1(. ~,03,000/- and a demand draft dated 30.01.2024 for a sum of 

<t ,s. 13,060/- for felling permission in the nature of valuation 
...__ ! 

I 

.fee had been deposited by the said Road Transport Corporation. 

The said permission also contained the usual conditionalities 

that apart from said 92 green trees, no damage of any kind will 

be caused to other trees. Further, in case of any illegal cutting/ 

logging of trees, the Road Corporation will be held solely 

14



liable. A copy of the letter No. 6705/22-10 Lucknow dated 

22.02.2024, of the Divisional Forest Officer, Awadh Forest 

Division of the Answering Respondent is annexed herewith 

and marked as Annexure A-3. 

x) That vide its letter No. 7318 dated 15.05.2024, the UPSRTC 

approached the Answering Respondent to undertake the felling 

and sale of the said 92 trees. Vide the said letter it has also been 

clarified by the Regional Manager, UPSR TC, Lucknow that the 

ownership of the said trees vests with it. A copy of the said 

letter No. 7318 dated 15.05.2024 of the UPSRTC is annexed 

herewith and marked as Annexure A-4. 

~hat in pursuance of the above requests for the felling and 

\-\ARMA on of 308 trees and 92 trees respectively, the Divisional 
oCAiE · . \ 

r{:U·\\ .,,- r· ,>j Manager, Lucknow Sales Division, UP Forest 
Ir 8227 ~- · ' 

r,:TE oration sought permission for the green sale (sale of entire 
5 
-: ing trees) from the competent authority vide e-note sheets 

Nos. DSMLKO/1145 dated 27.05.2024 and DSMLKO/1147 

dated 27.05.2024. Vide his e-approval dated 28.05.2024, the 

competent authority viz. General Manager (Sales) of the 

Answering Respondent granted his approval. 
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xii) That in accordance with the approval of the General Manager 

(Sales), the Divisional Sales Manager, Lucknow Sales Division 

of the Answering Respondent issued a Public Auction Notice 

for the Green Sale (sale of entire Standi~g trees) of308 trees at 

the Ashok Leyland Complex in the Sarojini Nagar Industrial 

Area, Lucknow and for the auction of92 trees in the UPSRTC 

Campus at Vibhuti Khand, Gomti Nagar, Lucknow. The date 

of the public auction was fixed for 05.06.2024. A copy of the 

said public auction notice is annexed herewith and marked as 

Annexure A-5. 

xiii) That the said public auction notice was also published in local 

news papers on 29.05.2024. 

It is humbly and most respectfully submitted that the 308 trees 

j n the Ashoka Leyland Industrial Complex, Sarojini Nagar 

~t;· Industrial Estate were auctioned in the public auction held on 
1-.; 

') 

05.06.2024, while 92 trees in the UPSRTC Campus Vibhuti 

Khand, Lucknow were auctioned in the public auction held on 

22.08.2024. 
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xv) It is humbly and most respectfully submitted that the UP Forest 

Corporation has undertaken the abovesaid activity pertaining to 

the felling and sale of the said 400 trees strictly in accordance 

with the felling permission accorded to it by the Competent 

Authority under the UP Tree Protection Act, 1976 as amended 

viz. the Divisional Forest Officer, Awadh Forest Division, UP 

Forest Department, Lucknow. Further, the Answering 

Respondent i.e. the UP Forest Corporation has acted bonafidely 

and in accordance with the provisions of the extant laws, rules, 

and regulations and specifically in accordance with the 

mandate of the UP Forest Corporation Act, 1974. 

xvi) It is humbly and most respectfully submitted that the 400 trees 

(308 trees + 92 trees), which were felled and auctioned 

elonged to the private sector company viz. Mis. Ashoka 

·-; .. •. ~ yland and to Mis. UP Road Transport Corporation (a 

=v.:~-~ overnment of UP Enterprise) and any felling and auction of 

Q 
• the same were undertaken at their bidding and request. The UP 

Forest Corporation purely carried out the activity of Green Sale 

(sale of standing trees) purely after they had obtained the 

requisite permissions from the concerned authorities/ 

17



departments namely the Divisional Forest Officer, Awadh 

Forest Division, Forest Department, Government of U .P. 

It is deposed accordingly. 

NEW DELHI 
DATED: OCTOBER_, 2024 

VERIFICATION: 

Shiv v9i 
Sales Officer 

U.P. Porest Corporation 
Ghaziabad (U.P.) 

I, Shiv Kumar Meena, the deponent herein, do hereby verify that the 

contents of the instant Affidavit are true to my knowledge and belief and 

nothing has been concealed there\40c !014 

VERIFIED at NEW DELHI on _-._ -the day of October, 2024. 

(

., NEELAM SHARMA 
ADVOCATE 
DELHI 

F S:- ':'J). No. 8227 
tXPIRYDAT 

"· .1 0 

Sales Officer 
U.P. Forest Corporation 

Ghnziabad (U.P.) 

... 
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To 

,~uE~T~~NS.L,ft ~~l~ --
OFFICE, DIVISIONAL FOREST OFFICER, AV AD FOREST 

DIVISION, U.P. LUCKNOW 

Letter No. 9677/22-10 (Scooter India),.Lucknow, dated 24:05.2_024 

Senior Manager (Civil) 
U .P. State Industrial Development Authority 
Nirman Khand - VII 
H.I.G-64-65, Sector -D 
Mansarovar Colony, Kanpur Road Lucknow-226012. 

. . 

Subject: Regarding • permission for felling -of 308 trees which were 
obstructing the construction work of building/sheds in Scooter 
India Complex situated in Industrial Area, Sarojini Nagar District, 
Lucknow. 

Reference:This office letter no.-9647/22-10 dated 18.05.2024 and your letter 
no.-1.79/SIDA/Sr.Manager(C)/Lucknow, dated 21.05.2024. 

Please :take perusal on the letters of above referred subject by which, 

under the provisions of the Uttar Pradesh Tree Protection Act 1976 (as 

amended) ·and -_Government Order No: 24/81-5-2020-07-93, ~ated 

07.01.2020 of Uttar Pradesh Government Environment, Forest and Climate 

Change Section-5, FDR No.-536503030069013 dated for surety for · 

permission to fell a total of 308 green standing trees of different species 

· obstructing the construction work of building/sheds in Scooter India 
. . 

. -premises located in Industrial Area, Sarojininagar District, Lucknow. 

21.05.2024 Rs. 3,08,000.00 and DD No. 428562 dated 21.05.2024 Rs. 

40,040.00 (Union Bank) for compliance permission has been made available 

to this office. 

As per the enquiry report and recommendation of the Sub-Divisional 

Forest Officer ·Mohanlalganj and Regional Forest Officer Sarojininagar, 
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,f,?.l) f T ~ fl H s. t., ft "T~ -o (__\) 0 --
· felling penrtission for · a total of 308 green and standing trees of different 

species obstructing the construction work situated at the subject site is given 

to you with the restriction that apart from the said trees, no damage of any 

kind will be ~aused to other trees. The ·valuation of the trees is enclosed. In 

case of any dispute or illegal cutting, the full responsibility will be of you. 

The period for felling .the said 308 trees will be pennissible till 

20.07.2024. For transportation of wood, compliance· of Uttar • Pradesh 

Transportation Rules, 1978 has to be done. 

•. Arinexure - As above. 

Yours sincerely, 

Sd/-
(Sitanshu Pandey) 
Divisional Forest Officer, 

Avadh Forest Division, Lucknow. 

Letter No. -" .... '. ... ./22-10 (Scooter India), even dated 

Copy: Being · sent to the following for infonnation and necessary action with 
_regard to th_e above work:-

• 1; Sub· Divisional Forest Officer, Mohanlalganj. 

2. Being sent to the Regional Forest Officer Sarojininagar upon his 

recommendation letter no.-"802/22. dated 10.05.2024 with the 

instruction to ensure that the wood is cleared as per rules and inform 

about the action taken. 

Sd/-
(Sitanshu Pandey) 
Divisional Forest Officer, 

Avadh Forest Division, Lucknow. 
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U.P.STATE INDUSTRIAL 
AUTHORITY 

DEVELOPMENT 

1. Divisional Lauging Manager 
U.P. Forest Corporation, 21/475, Indira Nagar 
Lucknow-226016. 

2. Divisional Sales Manager 
U.P. Forest Corporation, 21/475, Indira Nagar 

. Lucknow-226016. • 

Ninnan Khand - Yll 
H.I.G-64-65, Sector -D 
Mansarovar Colony, Kanpur 
Road, Lucknow-226012 
Phone: 0522- ....... . 
Website: www.online.upsida.com • 

• Email: cd71nhinsida.co.in 

Reference No. 191 /SIDDA/ Sr. Manager (Civil)/Luckilow Dated 24.05.24 

. Subject: •. Regarding permission for felling of 308 trees which. were 
. obstructing . the construction wo.rk of building/sheds in Mis 
Ashoka Leyland (Earlier Scooter India Complex) situated in 
Industrial Area, Sarojini Nagar District, Lucknow. 

Sir, 

Please take receipt on the letters of above referred subject, by which 
. . 

the Divisional Officer, Avadh Forest Division Uttar Pradesh Lucknow's 

letter No. 9677 /22~ 10 (Scooter India) dated . 24.05.2024 has recommended 

for felling of 308 trees obstructing the construction Work of building/sheds in 

the · premises of Mis Ashok . Leyland (formerly Scooter India) situated in 

-. Industrial Area Sarojini Nagar, District Lucknow. (Photocopy enclosed) 

In sequence of the above letter, FDR No. 536503030069013 dated 

21.05.2024 of Rs. 3,08,000.00 and DD No. 428562 dated 21.05.2024 of Rs. 

40,000.00 through this office Letter No. 179/SIDA/Sr. Manager 

(C)/Lucknow dated 21.05.2024 has been sent to the Forest Guard/District 

Forest Officer, Sub-Forest Division, Lucknow. (Photocopy enclosed) 
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Therefore, you are requested to get the above trees felled/auctioned 

as per rules. Please deduct your fee as per rules from the amount received 

from the auction and deposit the remaining amount in this office. Please get 

. the auction/felling process done as · soon · as possible, so. that · the ._· 
. . 

construction/development work of -Ashok Leyland's buildings/sheds m 
' . 

Sarojirii Nagar Industrial Area can _be·started soon. 

In the above sequence, it is also to be informed that the ownership of 

the trees for felling is with UPSIDA and UPSIDA, accepting the rules and 

conditions ofUttar Pradesh Forest Corporation, recommends felling of trees. 

Annexure - As above. 

Reference No. 

Copy: 

Yours sincerely, 

Sd/­
(Rajeev Kumar) 
Senior Manager (Civil) 

SIDA/Sr. Manager (C )/ Lucknow/ Dated 

1; The Additional Chief Executive Officer (S) UPSIDA, Headquater 
Kanpur for information. 

2. _The Divisional Forest Officer, Lucknow for information and _necessary 
action. • 

. . . . 

• ·3. The Chief General Manager (S), UPSIDA, Headquarter, Kanpur for 
information. • • 

. 4. The General Manager (K) UPSIDA, Headquarter, Kanpur for 
information. 

5. The Regional Manager, UPSIDA, Lucknow for information. 
6. The Manager ( C)/ Asstt. Manager (C ) UPSIDA), Nirman Khand-VII, 

Lucknow for information and necessary action. 
7. 

Sd/-
(Rajeev Kumar) . 
Senior Manager (Civil) · 
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Office Telephone No.: 0522-2716723 
E-mail: 

dfol ucknow(a)gmail.com 
dfolu-up@nic.in 

OFFICE OF DIVISIONAL FOREST OFFICER, AV ADH FOREST 
DIVISION, UTTAR PRADESH, LUCKNOW 

Letter No. 6705/22-10 Lucknow, Dated, Date: 22.02.2124. 

To 

Regional Manager, 
Uttar Pradesh State Road Transport Corporation, 
Lucknow Region, Lucknow-226001. 

Subject: Regarding permission for felling of 92 green standing trees 
obstructing the PPP construction work in the premises of Uttar 
Pradesh Transport Corporation, Regional Workshop, 
Vibhutikhand Gomtinagar Lucknow. 

Reference:Your letter no.-2521/Region/PPP-Regional Workshop/Tree 
Felling/2024, dated 17.02.2024. 

Please have perusal on the letters of above referred subject for felling 

permission of total 92 green standing trees owned by UPSR TC which are 

obstructing the PPP construction work in the premises of Uttar Pradesh 

Transport Corporation, Regional Workshop Vibhutikhand Gomtinagar 

Lucknow, under the provisions of Uttar Pradesh Tree Protection Act, 1976 

(as amended) and Government Order No. 24/81-5-2020-07-93, dated 

07.01.2020 of Uttar Pradesh Government Environment, Forest and Climate 

Change Section-5, you have informed through the referenced letter that in 

lieu of felling of the said 92 trees, IO times more tree guard plantation work 

should be done at bus stations / workshops. It will be done in the office 

premises at your own expense. For security, FDR No. 240800PU00022878 

dated 16.02.2024 for Rs. 1,03,000.00 and Demand Draft No. 285087 dated 
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30.01.2024 of Rs. 13,060.00 .(Punjab National Bank) for felling permission/ 

valuation fee has been made available to this office. 

As per the enquiry report and recommendation of the Sub Divisional 

Forest Officer Mohanlalganj and Regional Forest Officer Urban, felling 

permission for 92 green standing trees situated at the subject site is given to 

you with the restriction that apart from the said trees, no damage of any kind 

will be caused to other trees. ~n case of any di_spute or illegal cutting;the_full 

• .·responsibility will he _of you. ·_ • . 

The period for felling · of the said 92 green· standing trees will be 

permissible till 30.03.2024. For transportation of wood, compliance of UP 

Transportation Rules, 1978 will have to be done. 

• Letter No. - • / 22-10, • even dated. 

Sd/-
(Dr. Ravi Kumar Singh) 

Conservator/ Divisional Forest Officer, 
Avadh Forest Division, Lu'cknow. 

Copy sent to the following for information and necessary action in the matter. 

1. Sub Divisional Forest Officer Mohanlalganj in the order of his 

recommendation. 

2. Regional Forest Officer Urban in order of his recommendation letter no.-

674/22-10, . dated 18.12.2023 and this office letter no.-4809/22-10; dated 

·21.12.2023 and letter· no;-6320/22-10, dated 09.02.2024 with the 

instruction that the valuation list of 92 green standing trees owned by 

• UPCR TC should be· made available to the concerned and 01 copy of the 

action taken should be made available to this office immediately. 
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(Dr. Ravi Kumar Singh) 
Conservator/ Divisional Forest Officer, 

A vadh Forest Div~sion, Lucknow. 
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OFFICE OF THE REGIONAL MANAGER 
UTT AR PRADESH STATE ROAD TRANSPORT CORPORATION 

Lucknow region, 05 Sapru Marg, Lucknow-226001 
Email: rmlkol2@gmail.com 

Letter No. 7318 / 'Lucknow Region/R.M/PPP/Regforial Workshop/Tree 

To 

·Felling/2024·. • Dated 15.05.2024. 

The Divisional Sales Manager 
Uttar Pradesh Forest Corporation, Lucknow, 
21/475, Third Floor, Indira Nagar 
Lucknow. 

Subject:- Action with regard to felling of 92 green trees obstructing the PPP 
construction work in the premises of Uttar Pradesh Transport 

· Corporation, Regional . Workshop, Vibhutikhand, Gomtinagar, 
Lucknow. 

Sir 
' 

Please be informed about the above subject that the Regional 

Workshop of Uttar Pradesh Transport Corporation, Lucknow Region, 

Vibhutikhand, Gorntinagar, Lucknow, which is covered under the ambitious 

PPP project o_f the Government of Uttar Pradesh, has been directed by the 

letter no. 2023 PPP Cell / 2023:-178 PPP / 2023 dated 27.09.2023 of the 

Additional Managing Director; · Transport Corporation Headquarters, 

Lucknow, to get the trees cut after obtaining necessary permission from the 

Forest Department for removal of trees existed on the land of the said 

proposed Vibhutikhand, Gomtinagar Bus Terminal. (Photocopy enclosed). 

In this regard, as per the enquiry report and recommendation of 

Divisional Forest Officer Mohanlalganj and Regional Forest Officer Urban 

by the Forest Conservator /.Divisional ·Forest Officer, Avadh Forest Division, 

Luckrlow, letter no. 6705/22-10 Lucknow -dated: 22.02.2024, felling 

permission has been granted ea~lier by sending .the valuation list ( valuation 
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amount Rs. 1,98, 122/-) of 92 green standing trees owned by Uttar Pradesh 

Transport Corporation at the above mentioned place. (Photocopy enclosed) 

At present, in view of the delay in PPP construction work, it is very 

important to get the felling work done at the earliest. 

Therefore, it is -requested that ·you kindly-get the felling of 92 green 

trees owned by UP transport Corporation be done at your own level, which . 

are . obstructing the PPP construction work at Regional Workshop,. UP 

. Transport Corporation, Vibhtitikhand, Gomtinagar, Lucknow and it is also 

directed for the action to be taken at this level so that the felling process can 

be completed soon, 

Annexure : As mentioned. 
Yours sincerely, 

Sd/-
. (R.K. Tripathi) 

Regional Manager 

Copy sent to the following for information and necessary action:-

1. The Chief Manager (PPP), Transport Corporation Headquarters, 
Lucknow. 

• 2 .- The Service Manager, UP Transport Corporation, Lucknow Region. 

3. Assistant Regional Manager (Finance), UP Transport Corporation, 
Lucknow Region. 

Sd/-
(R.K. Tripathi) 

Regional Manager 
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E-Note Sheet 

UTTAR PRADESH FOREST CORPORATION 
(This note sheet will be preserved for the required period as ·per weeding rules) 

E-Note Sheet • 

Others, DSMLKO/1145, dated 27.05.2024, Divisional Sales Manger, 

Lucknow, with regard to Special public auction for 308 trees on 05.06.2024 

which are obstructing the construction work of building/sheds in Mis Ashok 

Leyland · (formerly Scooter India complex) located in Industrial Area, 

Sarojini Nagar, Lucknow. 

Sir, 

It is to inform that Senior Manager (Civil), Uttar Pradesh State 

Industrial Development Authority, Lucknow, vide its letter no. 191/SIDA/ Sr. 

Manager (Civil) / Lucknow/ dated 24.05.2024 has requested for removal of 

308 trees obstructing the construction work of building/shedes of M/s 

_Ashoka Ley~and (formerly Scooter India Compl~x) located in In~ustrial 

Area Sarojini Nagar District, by attaching the letter no. 9677 /22-1 0(Scooter 

India) Lucknow dated 24.05.2024, copy of valuation of Divisional Forest 

Officer, Avadh Forest Division, Luclrnow for expeditious disposal through 

auction. 

Therefore, considering the request and important need of work of 

Senior Manager (Civil), Uttar Pradesh State Industrial Development 

Authority, Lucknow, approval is to be given for disposal of 305 standing 

trees through special public auction on 05.06.2024. 

Approval for special public auction on 05.06.2024 .for removal of 308 

. trees which are obstructing construction of building/sheds in M/s Ashoka 

Leyland (formerly Scooter India complex) located at Industrial Area, 

Sarojini Nagar District. 
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Financial impact 0.00, expected financial benefit 0.00 

Annexure 

Level2 
Recommended 

Level 3-
Approved 

Published by me: 
Sign with ink 

-308 pdf pavinder ~ingh 
27 May2024 · 

Divisional Sales Manger, Divisional Sales Manager, Lucknow 

Approval 
Sanjay Kumlll" 
27 May2024 

Regional Manager.Regional Manager, Lucknow 

Recommended 
Ra,m Kumar General Manger Commercial 

28 May 2024 

Davinder Singh, Divisional Sales Manager 
28 May 2024: 13:20, LP. 45.64.:159.187 
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/ 
E-Note Sheet 

UTTAR PRADESH FOREST CORPORATION 
(This note sheet will be preserved for the required period as per weeding rules) 

E-Note Sheet 

Others, DSMLKO/1147, dated 27.05.2024, Divisional Sales Manger, 

Lucknow, with regard to Special public auction for 92 trees on 05.06.2024 

which are obstructing the construction of PPP work at U.P. Transport 

Corporation, Regional Workshop, Vibhuti Khand, Gomti Nagar, Lucknow, 

campus. 

Sir, 

It is to inform that Regional Manager, Uttar Pradesh State Road 

Transport Corporation vide its letter no. 7318/Luck Area/Reg. Mgr/PPP/ 

Reg.Workshop/Tree felling/2024 dated 25.05.2024 has requested for 

removal of 92 standing green trees obstructing PPP construction work at 

U.P.Transport Corporation Regional Workshop, Vibhuti Khand, Gomti 

Nagar, Lucknow, by attaching the letter no. 6705/22-10 Lucknow dated 

22.02.2024, copy of valuation of Divisional Forest Officer, Avadh Forest 

Division, Lucknow for expeditious disposal through auction. 

Therefore, considering the request and important need of work of 

Regional Manager, Uttar Pradesh State Road Transport Corporation, 

Lucknow, approval is to be given for disposal of 92 standing trees through 

special public auction on 05.06.2024. 

Approval for special public auction on 05.06.2024 for removal of 92 

standing green trees which are obstructing construction of PPP Work at 

U.P.Transport Corporation Regional Workshop, Vibhuti K.hand, Gomti 

Nagar, Lucknow. 

Financial impact 0.00, expected financial benefit 0.00 

36



Annexure 

' (1) 

Level2 . 
Recommended 

Level 3 
Approved 

Published by me: 
· Sign with ink 

IMG _)0240527 ...:.0004.pdf · Davinder Singh • 
.27May2024 

Divisional Sales Manger, Divisional Sales Manager, Lucknow 

Approval 
San.jay Kumar 
27 May2024 

Regional Manager,Regional Manager, Lucknow 

Recommended. 
Ram Kumar General Manger Commercial 

28 May2024 

Davinder Singh, Divisional Sales Manager 
28 May 2024: 13:19; I.P. 45.64.159 . .187 . 
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~ 
VAKALATNAMA ~ 

\INTHEcouRToF Ntrno-ivl\L (qJsfEN T£l13LJNA1-{,1>.~ Neiv 1)t:LH7 
D-A 

. bf" 1M/Su it/Appe.a l No. S \ 3 JURISDICTION of 2024 

l::}#.1..~ ~-~ -~-~-~-~--~-~. ~-!.~ .. P.N. ~-~ ~D.fi~ntiff/Appellant/Petitioner/Complainant 

VERSUS 

.. ~:.P.-. .f P.A..~~-~---~-~-~-~~~~.T~P.~ .. ~.~.!>. .'?~ ..... t)efsadam/Respondent/AeeHsetl 

KNOW ALL to whom these presents come that JJW,e , . -~ h. rv .. ~ .V.. M. ~-t . -~ .f ~.-~-A 
-~.A.~f~ .. '?.rF..~~~ --~-t .~-.P~ .. f~ .~l~T.t.o.R.P.t'~~-1l' N (t,e~i>~JIT f'J.J 

· t5 
NCT OF DELHI COURT FEE ' 

P£ ve. ~ H ~ i- N 4 H 1: 1'11~ 'L. Ne t> -3 ~ 3} q::;. ( tt) DLC~~:~~ii:,

136

p . ". · 

...... .. ... ···· ··· ... ...... ... ....... ... . L ............ ........ ··.·· ·· ······· · I ·· ···· ...... ... . 11111m111m11111111111111111°11111tnt11mi~II 
(hereinafter called the Ad vocate) to be my/our Advocate 1n the above-noted case and autl Ii E I Ullmfil 
To act, appear and plead in the above-noted case in this court, or in any other court in wh1cn tne samemay oe 
tried or heard and also in Appellate court including subject to payment of fees separately for each court by 
me/us. 
To sign, file, verify and present pleadings, replications, appeals, cross-objections, or petitions for executions, 
review, revision, restoration, withdrawal, compromise or other petition, replies, objections, or affidavits or 
other documents as may be deemed necessary or proper for the prosecution of the said case in all its stages 
subject to payment of fees for each stage. 
To file and take back documents, to admit andy/or deny the documents of opposite party. 
To withdraw or compromise the said case, or submit to arbitration any difference or disputes that may arise 
touching or in any manner relating to the said case. 
To take out execution proceedings. 
To deposit, draw and receive monthly cheques, cash and grant receipts thereof and to do all other 
acts and things which may be necessary to be done for the progress and in the course of the prosecution of 
the said case. 
To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and authority 
hereby conferred upon the Advocate when-ever the may think fit to do so and to sign the power of attorney 
on my I our behalf. 
And Vwe, the undersigned do hereby agree to ratify and confirm all acts, done by the Advocate or his 
substitute in the matter as my/our acts as if done by me/us to all intents and purposes. 
And Vwe, undertake that VWe or my/our duly authorized agent would appear in court on all hearings and 
will inform the Advocate for appearance, when the case is called. 
And VWe, the undersigned do hereby agree not to hold the Advocate or his substitute responsible for the 
result of the said case. The adjournment costs whenever order by the Court shall be of the advocate which he 
shall receive and retain for himself. 
And Vwe the undersigned do hereby agree that in the event of the whole or part of the fee agreed by me I us 
to be paid to the advocate remaining unpaid, he shall be entitled to withdraw from the prosecution of the said 
case until the same is paid up. The fee settled is only for the above case and above Court. I/We hereby agree 
that once fee is paid , VWe will not be entitled for the refund of the same in any case whatsoever and if the 
case prolongs for more than 3 years the original fee shall be paid again by me/us . 
IN WITNESS WHEREOF I/We do here unto set my/our hand to these presents the contents of which have been 
understood by me/ us this l '-t day of () (.. 1 t> f??:E: R., 202f 

Acc~t•~f s of the fe~ 

Advocate ~~ J 2-, 
~\1-~~ 

Shiv 
Salea Officer 

u . P. Forest Corporation 
Ghaziabad (U.P.) 
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9flPT'"f~ 9flPT"t~ 'l~~ ~L\liu .i;s~ a.o~~n,rJ ;1-'''½ Glln6aJana Glift.l lRm ~ 

, NOTG;;ABCE •···-

POSTAGE STAMPS 

~ q~1f.l~~lcfi UIRECTOR GENERAL OF POSTS. 

1 PAY TO /2 e 0f, s;:,-i-~'- lt eµ e.~ 
t/t( h a c.A..tJ.) u ,1),-g µ d--ti b c. V1 al "i1,1' 

1r,fflf ~ ci;'t ~THE SUM OF RUPEES FIFTY ONLY 

AT THE POST OFFICE AT 

~ COMMISSION ~ 5 RUPEES 

'g'Qi 3!1Rl ;iiq am 1«ll ~ ~ ~ I 
SENDER MAY FILL IN HIS NAME AND ADDRESS HERE. 

ft 
l'£ll 

f e 

")~ --------------- i 0( tfflilltii ~~ I '-
/-:J,,,.:::::::.._ u....4..t...:0::..,.._ - .nfiffl$ ~ $ 3itlP! ~ t 24~ am~ -.;firm t '!i"llT'I -mt ffl $ ~ 1'i'I m ~ t 31 ~I ~ 

Vllldlty- 24 months from tho lul day of the month of luue ■nd 36 monlhl from the last data of the month of 111111 on paym■ nt of ■econd commlulon. ·"' 

lll 'l'ITfl S ~'Iii~ DO NOT WRITE BELOW THIS LINE 

93G 512889 
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di~ hf dl.-r ~ "'\ l~IU. toa. .lalb ~-~ ;;.,,;f qc,a Cllja.i 'U1R ffl <IH9 Qal 1n ~~ 'ffif ~ 
~ 

• NOT NEGOTIABLE ~~J¥~--cit~ -;,n-t-:~~1 
l~~VIAN PCX,T/\l. OHDL~JJ: 

PAY TO .J:i~~....&:.:.:t::::a~:C......!:Ulli~~ 

~ 4 /c;.J, 'o Kw ';) , ee.u ~ b~ t'. 

• ~ ~ ~ ~ ,e '{\IIIJTltE SUM OF RUPEES ONE HUNDRED ONLY ~~ .. . ~ ... (S7' 

'! 
'1 , 
~ 
~ 
(ii .. 
=I 
I=' 

'llisftw-t COMMISSION ~ 10 RUPEES & 
'ffli a,,Rr:rlll' am 1fc!T '11'1 rm ~ 1 i Pli~ 

POSTAGE STAMPS AT THE POST OFFICE AT 
SENDER MAY FILL IN HIS NAME : ND ADDRESS HERE. i 

(}eA.!<e--¼½ &,, ':::1 VIA 
!\ 

~Ir) I~ lt.m-~--~:=~ =~-... W'fl'IR-.rtl••~-Cl·it,1~38~1 

t 
\ 

Yllllly-Z4-fromlllolllldlroltlltlllOlllllol .... llld._..taa .. llltdilltolhlllOlllllol .... ..,..,_.,-,,1_ 
19 \ll'lfl W :ftc 11!1 ~ DO NOTWRITE 11!1.0WnD LN! 

56H 278369 
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